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M. A P. Mhanty, Adv.

Hon’ bl e M. Justice S. B Si nha pr onounced th
e Judgnent of t he

Bench conpri si ng of hi s Lordship and Hon’ bl e M. J
ustice Dal veer

Bhandari .

The inpugned judgnents of the High Court as al so the or

ders of
the State Governnent and the High Court are set aside and the natt
ers are
remtted to t he Hi gh Court for consi derati on t her eof
af resh. The appeal s
and the wit petition are allowed in terns of the signed judgnent.
In view of

the facts and circunstances of the case, there shall be no order a
s to costs.

However , Hon’ bl e M . Justice Dal veer Bhandar i
pr onounced a

separate but concurring Judgnent, except on the issue of propriety

of the
hearing of the natter by the Judges, disposing of the appeals and
the wiit
petition in terns thereof.
(A S. BI SHT) (PUSHAP LATA BHA
RDWAJ)
COURT MASTER COURT MASTER

(Two signed reportable judgnments are placed on the file)



